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CENTRAL Aa1INI~I.kATlVE lRIBUNAL 
.ALL.Jti/JJ40 BEli_Qi, ALL~IB.AD •.• 

OP EN <XU.ti T 

Allahabad, this the 27th day of November 2002. 

QJORLM : HON. MR. s. DAYAL, A. M. 
HON. MH. .A. K. BHA1N.AGAk, J..tA. 

CXP 161 of 2002 in o. A. No. 727 of 2002. 

Devj it Sany al ~O Late P. c. .:ianyaJ. ••.•• • • • • • Applicant • 

Versus 

S.P.S. Jain 8. others ••••• ••••• Respondents. 

ORDE R -
!!,!' HCN. MR. ~. DN AL, A. M.!.. 

This contempt petition 1r1as filed for alleged willful i 
I 

disobedience of order dated 20.6.02 in O.tt. No.727/02 directing 

the respondents to cons ider t he issues raised by the applicant · 

in the O.A. and decid e the representation filed on the basis 

of t he issues raised in the o. A. within a period of 3 weeks. 

2. Ill e respondents have filed a counter reply.(.Annexure 1 

CA-3) to the said counter reply contains a re ply to the 

applicant of his repreSentation. It has been mentioned in the 

reply that certain canplaints arose due to which the applicant 

bad been transferree. It has also been stated that hunanita-

rian considerations are not an issue because the transfer 

has been done on acin inis trative grounds. It has been mentionec 

that t he Trade Union dispute is between two trade unions at 

different l evels which has to be setiled by the Trade Unions 

and t he respondents does not cane into t he picture. 

3. Ille respondents have mentioned in t he counter reply 

t hat the applicant has filed a fresh O.A. No.1177/02 in which 

order of transfer has been challenged after representation has · 

be en decided. Thus, the representation has been taken as a 

fresh cause of action by the applicant and the order passed 

in o. k. No. 727/02 has been canpl ied with. 

4. (Je find that after the representation has been decid 
l . 

there i s no reason ~~~ for continuing the contempt procee 

ings. Contempt proceedings a.re, therefore, the 

notices issuei a9 discharged • 
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